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e ¢ RAL _ADMINISTRATIVE TRLBUNAL ABAD _ BENGH
| ALLAHABAD .

Allahabad this the st day of July 1997, [

Hon'ble Dr. R.K. Saxena, Judicial Member :

Hon'ble Mr, S, Dayal, Administrative Member gf

Original 1 tion no 8 0 .

Sri Rakesh Verma, Advocate, 175-A, Ram Nagar Chauraha,

|

|

Peras Nath Shukla, S/o Late Shri R, H. Shukla, R/o C/o r
& Naini, Allahabad. ,
F

:

ee Applicant. ;-

C/A Shri R, Verma, |

Versus

l. Union of India through the Secretary, Ministry
of Personnel, Public Grievance and Pension, Department °
of Personnel & Training, New Delhi.
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: 2. Registrar, Central Administrative Tribunal, Principal
{ Bench, Faridkot House, Copernicus Marg, New Delhi,

3., Hon'ble Vice-Chairman, Central Administrative Tribunal,
Allahabed Bench, Allahabads.

4. Hagistrar. Central Administrativu Tribunal, Allahabad’
Bench, Allahabad. '

N o ° sri Ramesh Pokhriyal, S/o not known, working as Peon
3 Central Administrative Tribunal, Lucknawn Bench,
. Lucknaw ,

6, Sri Parasu Ram, S/o not known, working as peon in
Central Administrative Tribunal, RucknownBench, Lucknow,

+sseRespondents.
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The applicant Shri Paras Nath Shukla had
approached the Tribunal to seek relief that the order of
termination of the services of the applicant, be quashed ,
and the respondents abe directed to re-instate the applicant
with full back wages.

2v 1 The factual position of the case is that the
applicant was working as peon in the Central Administrative
Tribunal at Allahabad and his services were terminated
because the reduction of 2 posts of peons, Hence this

OA challenging the order as mentioned herein-before, was

filed.

3e Shri R. Verma learned counsel for the applicant
is present, Msc. Appl. no. 2243/97 has been moved with
the prayer that the OA be dismissed as not pressed.
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Shri R. Verma, learned counsel for the applicant makes

statement at bar that this application has been moved

by the applicant after consideriﬁgn the pros and cons.
In view of these ﬁac.tsr the DA stands dismissed as not

pressed,
I/fﬁ\:22;3-fi‘*“TﬂCil‘:S

Member=A Mgmber-—J

/pe/



